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(reported in ATJ,1994,V0l,.2 pg.387)
Rumar Nagpal-VS-State of Haryana & Ors/iﬁ was stated that the

only ground which justifled compassxonate appointment is thd
|

penurious conditions of the family of the deceased and such
|

appeintment cannot be granted after a‘rea@onable time., Ld,

counsel for the respondents also'refefredito the decision of e

. ! !
the Hon'ble Supreme Court in the. cage of Haryana State Electricity
Board-VS-Naresh Tanwar and Anr,et, (Reported in S®,SLJ,1996,Vol,2
pagd 299) which supports the view that thé very object of the |

knmediate !
compassionate appointment is to provide/rellef to the family of

|

deceased employse who died in hamess andlthe consideration for !
|

. |

such appointment is not a vested right , Admittedly, the applicang

is the only person in the family left behfnd and he has no other |

dependent to look after and the nbther‘offthe applicant expired |

prior to the death of the late Bansi Das, | the deceased railway



it in

l

)
mane

i

no mer

we fina

Vice-Chai

T

s dismiésed EﬁthOUtE

(S.N.Mallick

|
|

B Rl s e e

i

3

lication

i |
e — U —
™.
(]
|

employee,

|

For the reasons above,

!

N
|
|
'lv
|
|

é_the app

t
n
1
£l

'!
1

ing any order as to costs,

this application a
pask

~ (8,Dasgupta)
© Member(a)

1
!
|
i
|
|
|




